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New Delhi, this the

[A]

9th day of March, 2004
Hoen’ble Sh. Sarweshwar Jha, Member [(A)

Dharam Singh, S/c Late Sh. Dhan P
R/o Vi1l & Post Ghitora, Distt. B

(By Advocate Sh. U.Srivastava)

—

. Govi. of NCT of Delhi thrcugh
The Chief Secretary

Govt. of NCT of Delhi. 9
Delhi Sescrstariat, I.P.Estate
New De1h1.

[g]

. The Dy. oe:ret"') (Services)

GNCT Delhi, Service Department {(II)
Delhi Secretariat 5th levsl, A-Wi
I.P.Estate, New Delhi. .
.. .Respondents

CRDER (ORAL)
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iri Sarweshwar Jha,
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The applicant has impugnsd the orders of thse
respondents dated 30-1-2004, & copy of which is placed at
page 17 of the 0A. The respondents have noﬁ rejected the
request of the applicant for his appcintment on compassionats
grounds c¢n the death of his father in harness on the ground
that the financial conditicon of the fam11) is not indigent

for compassionate appointment.
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enough to Jjustify his clai
Eartlier, they have rejected his case on the ground that
vacancies within the ceiling of 5 ¥ of direct recruitment
guota were not available. Thereafter, the applicant had
approached this Tribunal vide OA 504/2003 which was decided

on 11-9-2003. Vide the said dscisions, the Tribuna1 guashsd

the orders of the rsspondsnts and directed them to consider

the case of the applicant on its cwn merit uninfluenced by

the policy of 9-10-1298 whersby the guota for compassionats
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appointment had bsen restricted to 5 % of vacancies under the

direct recruitment guocta.
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7-10-2002 (Annexurs A-3), it ie cbserved that earlier his
case had been sympathstically considered and they had
appreciated the financial conditions of the applicant’s

#shile so doing they could not, however, rescommend
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hie case for appointment on ccmpassionate grounds oniy due to
shortage of vacancies. The 1d. ocounsel for the applicant
has, however, now submitted that tc reject the case of the

applicant on the ground that the Screening Committee after

‘having taken into account the various aspects of the matter

including the family pension plus DA and aiso terminagl
benefite, which the family was in receipt of and also further
that the family was in possession of a house, had taken a
view that the family of the deceased Govt. servant did not
seem to be living in indigent circumstances is not correct at
this stage. The 1d. counsel is strongly of the view that
this position which had already been considered by the
Screening Committse sarlier and on which basis they had taken
a sympathetic view of the matter, and that the case had noct
been agreed to earlier only because there was shortage o
posts/vacancies, as such appointmente had to be given only
within 5 % ceiling of direct recruitment quota, they are not
supposed to take this position again. The 1d. counsel has

“

f”rthef submitted that this aspect of the matter had earlisr

been submitted by th

S - E o~ ~
applicant in thne previ

()

accordingly bsen already adjudicated upon by the Tribunal

while deciding the said OA.
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further

and also
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two different positione and have rejected the request
the applicant for appointment on compassichate grounds for

which do not run

arlier by them. Under these
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positions

circumstances, I that the respondents will need

and see that the case is given a frssh

on thie facts which have already

been considered by the Scrsening Committes as well as by the
competent authority and a raticnal and reasoned decision
taken.

4. With these cbservations, I allow this 0A& while
hearing on the point of admission with directions to the
respondents to reconsider the matter and dispocse it of by
issuing a reasoned order within a period of three months from
the date of receipt of a copy of this cordsr.



